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| Preéent ¢ Hen'ble Mr?’Da Purkayastha, Judicial Member

Timir Kandi Mondal

'VS.

Unien ef India & Ors..

Fer the Applicant : Mr., Samir Gh@sh, 1ld.Advecate
For the Respondents : Mr., S,P. Kar, Ld.Advecate.

Heard on § 19<5~1998 Date of Juydgement : 19-5.98

CRDER

When the case is taken up fer admissien Mr, Kar, 1d.
Advecate, appearing on behalf of the respondents, submits that
the case may be disposed of on the basis of the letter dated
18-5-1998 issued by the Superintendént of Pest Offices, Seuth |
Presy. Division, Baruipur by which the mphgned put-eff-duty
erder had been regggéﬁiwith immediate effect. I have gene threugh
the letter dated 18-5-98. A cepy of the letter may be kept in

the record after duly attestatien by the Advecate cencerned,

26, In view of the aforesaid letter I find ne difficulty to
dispese the ~case since the applicant has get the benefit as
prayed for in this case. Therefere, the case is dispesed of

awarding no costs,
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( D. Purkayastha )
Member (J)



